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L. A. Notifications and Declar ations
THIRUVANANTHAPURAM DISTRICT
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613, 614, 624, 625, 626, 658, 659, 681, 681/3, 682, 682/1, 685/1,
685/2, 685/3-1, 686/1-1, 686/1-1-1, 698, 698/4, 893, 995, 996,
1011, 1012, 1075, 1076, 1080, 1093, 1094, 1095, 1098, 1675, 1681,
1682, 1685, 1686, 1688, 1696, 1698, 1700, 1997.
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597/3-1-1, 597/4, 597/6-2, 597/8-1+1, 687, 1119, 1121, 1121/1, 1135,
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1179, 1180, 1183, 1271, 1482/3-3, 1546, 1548, 1549, 1550, 1568,
1569, 1570, 1571, 1599/1, 1599/2, 1599/2-1, 1599/2-1-1, 1599/2-2,
1599/2-3, 1599/3, 1600, 1600/2, 1600/3-1, 1601/1, 1601/2, 1601/3,
1601/4-2, 1602/4, 1614, 1616, 1672, 1847.
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[UNDER SecTion 6 (1) oF THE KERALA SURVEY AND
BounbaRies AcT, 1961]

No. LA5-484/2018. 6th July 2018.

Whereas the Government have directed the Survey of
land comprised in Survey numbers noted below, it is
hereby notified under Sub section (1) of section 6
of the Kerala Survey and Boundaries Act, 1961
that Survey operation will be started in the Village soon
and the survey numbers of the Village noted below will
be demarcated and surveyed and that every persons
claiming to be interested in the registered land situated
within or adjoining the undermentioned lands are hereby
invited to attend immediately either in person or by agent
on the Surveyor employed in the locality and also from
time to time when called upon for the purpose of pointing
out the boundaries and supplying information in connection
herewith.
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Under Sub Section (2) of Section 6 of the said Act,
this notification shall be held to be a valid notice to every
person having any interest in the said lands.

Under Sub Section (3) of the Section 6 of the above
said Act, all the registered holders are hereby required:—

(@) to clear within 15 days by cutting down or
removing any trees, jungles, fences, standing
crops or other material obstructions, the
boundaries or other lines the clearance of which
may be necessary for the purpose of Survey; and

(b) to provide labour at such time and for such
periods as may from time to time be
required by furnishing flag holders and

Chainman; and

(c) to provide suitable survey marks and otherwise
to give such assistance in the survey as may be
demanded under the said Act or the Rules made

thereunder.

If any person fails to comply with these requisitions
under clauses (a) to (¢) mentioned above, the work will
be got done by employing hired labour and the cost
thereof will be recovered from the defaulters as provided
in Act and Rules made thereunder.

DEeTAaILS OF LANDS

District—Thiruvananthapuram.

Village— Kadakampally. Taluk—T hiruvananthapuram.

1% stretch
Left side of existing road:

Survey- Nos:—5b59, 598, 611, 612, 613, 614, 624,
625, 626, 658, 659, 681, 681/3, 682, 682/1, 685/1,
685/2, 685/3-1, 686/1-1, 686/1-1-1, 698, 698/4, 893, 995,
996, 1011, 1012, 1075, 1076, 1080, 1093, 1094, 1095,
1098, 1675, 1681, 1682, 1685, 1686, 1688, 1696, 1698,
1700, 1997.

Right side of existing road:

Survey Nos.—b545, 553, 569, 570, 571, 574, 580,
581, 582, 588, 597/2-1, 597/2-3, 597/3-1, 597/3-1-1,
597/4, 597/6-2, 597/8-1-1, 687, 1119, 1121, 1121/1, 1135,
1136, 1137, 1149, 1150, 1151, 1155, 1157, 1158, 1176,
1177, 1178, 1179, 1180, 1183, 1271, 1482/3-3, 1546,
1548, 1549, 1550, 1568, 1569, 1570,1571, 1599/1, 1599/2,
1599/2-1, 1599/2-1-1, 1599/2-2, 1599/2-3, 1599/3, 1600,
1600/2, 1600/3-1, 1601/1, 1601/2, 1601/3, 1601/4-2,
1602/4, 1614, 1616, 1672, 1847.
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[ stretch
Left side of existing road:

Survey- Nos:—1782, 1782/1-1, 1783, 1788, 1789,
1790, 1791/3, 1796, 1801, 1802, 1815, 1818, 1819, 1823,
1825, 1869/1-2-1, 1880, 1880/B, 1880/C-7, 1881,
1881/3-1, 1881/3-2, 1884/A, 1884/Al, 1884/A-1-1, 1885,
1886, 1889.

Right side of existing road:

Survey Nos—3878/2-5, 1561, 1651, 1652, 1653, 1654,
1656, 1825, 1826, 1827, 1828, 1829, 1830, 1860, 1865,
1866, 1874, 1876/1, 1876/1-2, 1878, 1885, 1886.

Office of the Special,
Thasildar, PWD,
Southern Circle,
Thiruvananthapuram.

(Sd.)
Soecial Tahsildar (LA),
PWD (Southern Circile), Fort.
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UNDER SecTioN 9 (2) oF THE KERALA SURVEY AND
BounbARIES AcT, 1961

Ref. B5-IWAI/Pot Award/2018. 16th June 2018.

The subjoined statement is an extract from the survey
field Register giving particulars of the lands registered
and surveyed in the name of concerned. Appeal, if any,
against the survey should be presented within three months
from the date of publication of this notice to the Officer-
in-charge of the survey, whose Headquarters are at
Alappuzha.

Field map may be obtained an application and
payment of the fees prescribed from time to time.

Name of Acquisition—Inland Waterway Authority of
India

SCHEDULE
District—Alappuzha.
Village—Mullackal. Taluk—Ambal appuzha.

Survey Sub Division Extent in
No. No. Hectares
26 10/1-10 0.0243

(Sd)
Soecial Tahsildar
Land Acquisition
Alappuzha. (General).

KANNUR DISTRICT
NOTIFICATION

[UNDER SEcTiON 6 OF THE KERALA SURVEY AND
Bounbaries AcT, 1961]

No. D1-11640/2018. 21st June 2018.

Whereas the Government have directed the Survey of
lands comprised in Survey numbers noted below in
Thalassery Taluk, it is hereby notified under Sub section

(1) of section 6 of the Kerala Survey and Boundaries
Act, 1961, that the Survey operation will be started in the
Village soon and the survey numbers of the undermentioned
Village noted below will be demarcated and surveyed and
that every person claiming to be interested in the
registered lands situated within or adjoining the above
mentioned lands is hereby invited to attend immediately
either in person or by agent on the Surveyor employee in
the locality land also from time to time when called up on
for the purpose of pointing out the boundaries and
supplying information in connection therewith.

Under Sub Section (2) of Section 6 of the said Act,
this notification shall be held to be valid notice to every
person having any interest in the undermentioned lands.

Under Sub Section (3) of Section 6 of the above
said Act, al the registered holders are hereby required:

(@) to clear within 15 days by cutting down or
removing any trees, jungle, fences, standing
crops or other material obstructions, the
boundaries or other lines the clearance of which
may be necessary for the purpose of Survey; and

(b) to provide labour at such time and for such

periods as may from time to time be required

by furnishing flag holders and Chainman; and

(c) to provide suitable survey marks and other wise

to give such assistance in the survey as may be

demanded under the said Act or the Rules made
under.

If any person fails to comply with these requisitions
under clauses (a) to (c) mentioned above, the work will
be got done by employing hired labour and the cost
there of will be recovered from the defaulters as provided
in the Act and Rules made under.

DeTtaiLs oF LANDsS
District—Kannur. Taluk—Thalassery.

Village —Kandamkunnu.
Survey Nos—54, 38, 39.

Village —Triprangottur.
Survey No.—147.

Taluk Office,
Thalassery.

(Sd.)
Tahsildar.
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